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p IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, RYDERABAD BENCH
AT HYDERABAD,
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0.A.N0.500/99,

Date of dexision 22-4-1999

-“----—-_-__-_

Between;

B.Valya. .o Applicant.

and
1.The GenerslManager, Ordnance Factoryy
Project, Yeddumallarasm, Medak District.

2. Goverrment of India represented by
its Secretary, Ministry of Defence,
New Delhi,
Respondents,

Counsel for the Applicant: Sri D.Linga Rao.

Counsel for the Respondents:Sri B.Narasimha Sarma.

CORAM:

Hon'ble Sri R.Rangarajan, Member (A)

Hon'ble Sri B.S.Jal Parameshwsr, Member(J)

(by Hon'ble Sri B.S.Jal Farjmeshwgr,Member(J)
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(by Hon'ble Sri B.S5.Jal Parameshwar,Member(J)
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Date of decisiont 22-4-1999,
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Heard Sri D.Linga Rao, lezrned counsel for the

Zpplicant and Sri Jaccb for Sri B.Narasimha Sarma, learned

Senior Standing counsel fo:r the Respendents.

The aApplicant herein was appointed as Fitter {Autc/Elec) h

at Ordnance Factory Project, Yeddumallsram and while he
|
was on probation his services were terminated by ~—

Order %No.02/00058/Estt. dated 7-10-1996.

The applicang has filed this O.A., challenging the
impugned Order of fermination and praying to set asidé the
impugned order with a direction to the respondents to

reinstate him into service,

The C.A., was filed on 26-3-1999. The Order of
™~

termination is dated 7-88-1996. There was a delay of S

more than two yea;rs. The learned counsel for the
applicant submits that the applicant after receipt of Uz
erder of termination had submitted a repressntation
dated 30-9-1997 to the respondents for consideration

to reinstate him into service. Now that representation

is not yet disposed of.

Now the applicant has approached this Tribundl

belatedly. The lesrned counsel for the respondents submitted
that irrespective of the delay, the representation of the

applicgnt will be disposed of by the reppenmdents.
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In view of the above submission of the learned
counsel for the respondents, Respondent No.l is directed
to dispose of the representation of the applicant
dated 30.9.1997 in accordagnce with the rules wighin ip
a period of 45 dsyys from the date of receipt of a copy of

this Order.

wWith the above direction, the 0.A., 1s disposed of
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(R.RANGARAJAN)
) R Member(A)

— \

at the admission stage. No costs.

Date: 22-4-1999, ﬁvfig@zf
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Cictated in open Court.
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THE HOM'

; O
THE HONISLE MR.R.RAMGARAJAN
f MEMBER (A) .
THE HONJREL MR.B.3.JAT PARAMESUAR:
: vOMEMBER (1) -
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